
HSPCB/PAL/2024/ 129 S 
To 

Sub. -

RISir, 

Regional Office, Palwal Region 
Haryana State Pollution Control Board 

II -Floor, HSVP Office Complex, 
Near Gymkhana Club, Sector -12, Palwal-121102 

Website - www.hspcb.gov.in E-Mail - hspcbropal@gmail.com 

The Registrar, 
National Green Tribunal, 
Faridkot House, Copernicus Road, 
New Delhi. 
Email ID:- judicial-ngt@gov.in 

of Haryana has directed as under: 

yLiFE 

Joint inspection report in the matter of Original application No.806/2024 in 
compliance of Hon'ble National Green Tribunal orders ln . 

fetye Fr 
Envrgret 

This is in the reference to above mentioned matter. The Hon'ble Tribunal vide 

order dated 23.08.2024 in the matter of O.A. No. 806/2024 titled as Prabhjot Sodhi Vs State 

Palwal and HSPCB. 

Date: 28.02.2025 

"We accordingly, constitute a Joint Committee comprising District Magistrate, 

DAIAS above 

District Magistrate, Palwal shall be the Nodal Agency for coordination and 
compliance of this order. 

The said Committee shall examine the matter including relevant documents, visit 

the site, and find out whether there is any violation of environmental laws and norms on 

the part of the above hospital. If they find any violation, appropriate punitive, prohibitive. 
preventive and remedial action shall be taken in accordance with law after giving due 
opportunity of hearing to the concerned stakeholders, within two months 

A Compliance Report shall be submitted with Registrar General of this Tribunal, 
who, if any further order is required, shall place the matter before the Bench 
With the above observations/directions this Original Application is disposed of. 

A copy of this order be forwarded to District Magistrate, Palwal and Haryana 
State Pollution Control Board by e-mail for compliance compliance." 

In compliance of above said orders, the report of joint committee of State PCB, 

and Deputy Commissioner, Palwal is enclosed herewith. It is requested to kindly accept the 

report and place before the Hon'ble Tribunal. 

Regional Officer, 
Palwal Region 

For Haryana State Pollution Control Board 
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Sr. No. 

State of Haryana 

Prabhjot Sodhi 

IN THE MATTER OF: 
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1 

Palwal to the Deputy sent by the Regional office, 

In compliance of Hon'ble NGT directions, a letter dated 16.09.2024 

before the Bench" 

Tribunal, who, if any further order is required, shall place the matter 
Compliance Report shall be submitted with Registrar General of this 

hearing to the concerned stakeholders, within two months. A 
be taken in accordance wth law after giving due opportunity of 

appropriate punitive, prohibitive, preventive and remedial action shall 
norms on the part of the above hospital. If they find any violation, 

and find out whether there is any violation of environmental laws and 
shall examine the matter including relevant documents, visit the site, 

for coordination and compliance of this order. The said Committee 
and HSPCB. District Magistrate, Palwal shall be the Nodal Agency 

constitute a Joint Committee comprising District Magistrate, Palwal 
preventive and remedial action may be taken. We accordingly, 

on the part of the hospital concermed, appropriate punitive, 
Administration and Statutory Regulator, and if they find any violation 

instance may be considered and looked into by the District 
"In our view the complaint made in this application at the first 

23.08.2024 with the following direction: 

The Hon'ble Tribunal disposed of the OA vide order dated 

was 

Bharat Colony Devilal Dairy Yojna Complex, Greater Faridabad. 
petition sent by Prabhjot Sodhi, resident of H. No. 101, Lane No.4, 

has been registered in exercise of suo-moto jurisdiction on a letter 
Green Tribunal Act, 2010 (hereinafter referred to as 'NGT Act, 2010) 

Present Original Application under Sections 14 and 15 of National 

...Respondents 

..Petitioner 
Vs 

MOST RESPECTFULLY SHOWETH: 

23.08.2024. 
ACTION TAKEN REPORT IN COMPLIANCE OF ORDER DATED 

3. 

2. 

State of Haryana 

Prabhjot Sodhi 

OA No.806/2024 
PRINCIPAL BENCH, NEW DELHI 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

1 

IN THE MATTER OF: 
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found in the facility. 

Kumar Khullar, his 03 staff members, 01 doctor and 02 patients were 
At the time of inspection the president of the facility Sh. Prem (i) 

including surgery and kidney dialysis. 
bedded charitable health care facility that caters to eye treatment 

During inspection, it was found that the said facility is a 25 (6) 

of the committee are mentioned as under: 

The joint committee visited the site on 28.10.2024 and observations 

3. Sh Narender Nain, DTP, Palwal 

2. Smt Akansha Tanwar, Regional Officer, Palwal 
1. Smt Jyoti, IAS, SDM, Palwal 

inspection. The joint team comprising of.: 
District Town Planner, Palwal was also directed to join the 

clearance from Town and Country Planning Department, hence, 
the hospital has been constructed without obtaining requisite 

Committee on 28.10.2024. As per the grievance raised in this OA, 
Behrola, District Palwal, State of Haryana was visited by Joint 

Association for Blind and Leprosy Eradication Hospital located in 
09.10.2024 (Annexure RI2). The said Health Care Facility (HCF) i.e. 

Magistrate as his nominee for the joint inspection vide letter dated 

Deputy Commissioner, Palwal deputed concerned area Sub-District 
Green Tribunal, New Delhi well within time (Annexure R/1). The 
Action Taken Report may be submitted before Hon'ble National 

within 07 Days for conducting the inspection so that factual and 
Commissioner, Palwal to depute the concerned officer/nominee 
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3 

was refused on 19.10.2023. 
due to various documental deficiencies including CLU. Lastly, CTO 

the facility applied for CTO but the CTO applications were refused 
which was valid upto 31/03/2023 (Annexure RI4).Thereafter, though 

HSPCB/Consent/: 329986522PAL CTO21142409 Dated: 31/03/2022 

That the facility obtained Consent to Operate from HSPCB Vide No. 

the conditions to Town & Country Planning Department. 
conditions. The president of the facility failed to submit compliance of 

09/05/2003 (Annexure RI3) subject to fulfilment of certain 
Planning, Haryana, Vide Memo No. F- 750-8DP-2003/6965 dated 

construction of health institution vide Director Town & Country 

Planning Department. The CLU of the facility was considered for 

have Change of Land Use (CLU) permission from Town &Country 

During inspection, it was observed that, the said facility do not 
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4 

management or agreement was provided by the unit. 
meter were provided by the unit. No record of ETP sludge 

maintained by the HCF. Further, no flow meter and separate energy 
sent to laboratory for analysis. No logbook of ETP operation was 

to two underground tanks from where samples were collected and 
non-operational and unit found bypassing the effluent which is going 

During inspection, Efluent Treatment Plant of the said facility found 

oPS Map Camra 

2B/10/24 01:31 PM GMT +O6:30 
Lat 28.087738° Long 77.337366° 

38qq+67m, Bahrola, Haryana 12110, lndia 
Bahrola, Haryana, India 

Gsogle 

as alleged in the complaint. 
storage and there was no dumping of bio medical waste in the pits 

separate bins and storage site for different kind of Biomedical waste 
Further during inspection, it was observed that unit has provided 

District, Faridabad for disposal of biomedical waste. (Annexure RI6) 
Golden Eagle Waste Management Company, village Jasana, 

Common Biomedical Waste Treatment Facilities (CBWTF) i.e. 

the with agreement has facility the Though, 
Authorization under Biomedical Waste Management Rules, 2016. 
said 

8. 

7. 

6. 

deficiencies. Presently facility is not having Biomedical waste 
for the authorization but the same was refused due to documental 

18/12/2021 to 31/03/2024 (Annexure R/5) and after that unit applied 
Unit has obtained Biomedical Waste Authorization valid from 
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environmental compensation to the unit (Annexure R/8).This notice 
(Prevention and Control of Pollution) Act, 1974 and imposition of 

Act, 1981, prosecution action under section 43/44 of Water 
1974, under section 31-A of Air (Prevention and Control of Pollution) 

section 33-A of Water (Prevention and Control of Pollution) Act, 

vide no. HSPCB/ PALI2024/650 dated 11.11.2024 was issued under 

connection available with the facility. Show Cause Notice for closure 

R/7). It is pertinent to mention here that there is no sewer line 
ETP bypass were found exceeding the prescribed limit (Annexure 

1. As per analysis report no. 1644 dated 05/11/2024 the parameters of 

Action Taken: 

asked to give his submissions in writing. 

joint committee but he was not able to justify his actions. He was 

in violation of Water Act 1974 and Air Act 1981. He was heard by the 
the environmental violations committed by him by running the facility 

9. The president of the facility Sh. Prem Kumar Khullar was told about 

20/1O/24 O110A PM OMT030 
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7 

Palwal 
Sub Divisiojal Magistrate, 

Palwal, HSPCB 
Regional Officer 

be condoned and present report may kindly be taken on record. 
submitting the report is regretted. Delay in filing the report may kindly 

However, said delay was neither wilful nor intentional. Delay in 
submitted within two months as granted by this Hon'ble Tribunal, 

report is being filed on 28.02.20245 Therefore, report could not be 

Office, HSPCB. 

relevant acts shall be filed after the sanction is approved by Head 

6. The prosecution action has been initiated and the complaints under 
on 24/02/2025 (Annexure R/12). 

against the unit has been recommended to the Head office, HSPCB 

5. Further, Environment Compensation Rs 43,43,750/- for violations 
letter dated 24/02/2025 (Annexure R/11). 

4. Letter for disconnection of Electricity to DHBVN has been sent vide 
stop its operations. 

machineries after giving a time of four hours to the facility owner to 
3. The closure order was complied on 24/02/2025 by sealing the 

Officer, HSPCB on 21.02.2025. 
19.02.2025 (Annexure R/10) which was marked to concermed Field 

action were made on 26.12.2024. Closure Order was issued on 
through online portal and thereafter, recommendations of closure 

Therefore, formal SCN dated 23.12.2024 of one day was issued 
not being reflected and system could not be progressed further. 

difficulty was faced as SCN dated 11.11.2024 already issued was 
recommending the Closure Action through e-portal, technical 

(HROCMMS).While System Monitoring & Management 

submissions on 01/12/2024 (Annexure R/9). 
was delivered by hand. The unit submitted its reply and written 

7. That closure action has been completed on 24.02.2025 and present 

Head Ofice through e-portal namely Haryana Online Consent 
the Regional Office, Palwal was recommending closure action to 

2. After considering reply and submissions of the unit, on 23.12.2024, 
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HSPCB/PAL/2024/-48o 
To, 

Sub: 

Regional Office, Palwal Region 
Haryana State Pollution Control Board 

II - Floor, HSVP Office Complex, 
Near Gymkhana Club, Sector -12, Palwal-121102 

Website www.hspcb.gov.in E-Mail - hspcbropal@gmail.com 

The Deputy Commissioner, 
Palwal. 

LiFE 
Lifsyef 

Joint Committee for Orignal Application No. 806/2024 Prabhjot Sodhi Vs 
State of Haryana. 

Date: 16/09/2024 

Kindly refer to the subject noted above, it is submitted that Hon'ble National Green 
Tribunal New Delhi has passed the following orders in Orignal Application No. 806/2024 
Prabhjot Sodhi Vs State of Haryana that 

" We accordingly, constitute a Joint Committee comprising District Magistrate, Palwal 
and HSPCB. 

DA: As above. 

District Magistrate, Palwal shall be the Nodal Agency for co- ordination and compliance 
of this order. 

The said Committee shall examine the matter including relevant documents, visit the 
site, and find out whether there is any violation of environmental laws and norms on the part of the 
above hospital. If they find any violation, appropriate punitive, prohibitive, preventive and remedial 
action shall be taken in accordance with law after giving due opportunity of hearing to the 
concerned stakeholders, within two months. 

A Compliance Report shall be submitted with Registrar General of this Tribunal, who, if 
any further order is required, shall place the matter before the Bench." 

Endst. No.HSPCB/PAL/2024/L48 

In view of above it is requested to depute the concerned officer/nominee within 
07 Days for conducting the inspection so that factual and Action Taken Report may be submitted 
before Hon'ble National Green Tribunal, New Delhi well within time. 

Regional Officer 
Palwal Region 

Date: 16/09/2024 
A copy of above is forwarded to the Chaiman, Haryana State Pollution 

Control Board, Panchkula for kind information please. 

Rogional Officer 
Palwal Region 
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HARYANA STATE POLLUTION CONTROL
BOARD

1st Floor, Phagna Tower, ward no 10, National
Highway No.2, Near red Rocks Cinema, Palwal.

Email:- hspcbropal@gmail.com
 E-mail: hspcb@hry.nic.in

                                                                                    

 
 To.
                M/s :Association for Blindness and Leprosy Eradication 
                Delhi-Mathura Highway, Vill-Bahrola, Palwal

                                                                                    
Subject: Grant of consent to operate to M/s Association for Blindness and Leprosy Eradication
.
              Please refer to your application no. 21142409 received on dated 2022-02-14 in
regional office Palwal.With reference to your above application for consent to operate,M/s
Association for Blindness and Leprosy Eradication  is here by granted consent as per following
specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 329986522PALCTO21142409 Dated:31/03/2022

Consent Under  BOTH

Period of consent  01/04/2022 - 31/03/2023

Industry Type  Health Care Establishments (as defined in BMW rules) having waste water
generation less than 100 KLD without incinerator

Category  ORANGE

Investment(In Lakh)  98.0

Total Land Area(Sq.
meter)

 4046.0

Total Builtup Area(Sq.
meter)

 3500.0

Quantity of effluent

1.	Trade  1.0 KL/Day

2.	Domestic  1.0 KL/Day

Number of outlets  2.0

Mode of discharge

1.	Domestic  Septic tank /Sock pit

2.	Trade  ETP

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. BOD 30 mg/l

2. COD 250 mg/l

3. TSS 100 mg/l

Number of stacks  2

Height of stack
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Regional Officer,  Palwal

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 

1. Stack attached with
DG set 62.5 KVA

6 meter

2. Stack attached with
DG set 45 KVA

6 meter

Emission parameters

1. NA

Product Details

1. 09 Beded HCF 09 Numbers/ day

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Diesel 0.080 KL/day

Raw Material Details

09  Beded HCF ,  Numbers/Day
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9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1. Unit will permitted only for discharge of 1 KLD domestic and 1 KLD treated Trade
effluent, mentioned sewer connection, for 20 beds only. 2. That the unit shall keep all the
parameters within the prescribed limits and shall comply with all the Norms and Rules as
prescribed in the Act 3. That the unit will adopt cleaner technology thereby reducing pollution
load. 4. That unit will not installed DG set without prior permission of the board. 5. Unit will
provide separate flow meter at Inlet/ Outlet of sources of effluent for which separate log book
will be maintained. 6. That the unit will not installed any type air polluting process/ machinery
except DG set and also not to add any process which increases the water pollution load/air
emission load. 7. That the unit will comply with all the provisions of Hazardous Waste Rules
and submit return under HWM Rules on yearly basis. 8. That the CTO so granted shall become
invalid in case of violation of any of the above / any law of the land. 9. Unit will apply for
consent to operate for further period 90 days before expiry of this consent otherwise penalty
will be imposed as per policy. 10. The HCF will obtain all necessary clearances from the
concerned authorities and will adhere to all the applicable Environmental
Laws/Acts/Notification regularly. In case of any violation found at any stage, this CTO deemed
revoked 11. HCF will complying the directions, conditions, guidelines, orders and rules etc. of
EPCA,CAQM, HSPCB, CPCB, MoEF, Hon'ble High Court & Hon'ble Supreme Court of
India, otherwise authorization /CTO so granted will be revoked without giving any further
notice. 12. HCF will submit copy of authorization under BMW Rules within 07 days,
otherwise this CTO will be automatically revoked without any issuance of further notices. 13.
HCF will maintained the agreement with service provider under BMW Rules and submit the
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copy of agreement every year with annual return / report. 14. That in case any additional
charges / fees / penalty etc.are found payable towards this authorization as per audit then the
same shall be paid by the HCF without any objection immediately as and when demanded by
this office. 15. If at any stage found that HCF was involved in any past violation regarding
Environment Laws / Rules / Acts then CTO/CTE/Authorization so granted shall be revoked
automatically & legal action will be initiate against the project proponent. 16. The unit will
segregate the biomedical waste properly and dispose safely to CBMWTF. 17. The unit will
submit annual report every year as per BMW Rules. 18. Unit will dispose off their ETP sludge,
oily cloths, gloves, and other waste will be handed over to CTSDFs i.e. GEPIL. 19. Unit will
maintained Green belt area as per guidelines of MOEF, CPCB. 20. Unit will provide separate
energy meter for ETP and maintained log book. 21. Unit will apply on separate portal for
HOMW Rules within 7 Days. 22. The industry would immediately submit the revised
application to the Board in the event of any change in the raw material in process, mode of
treatment/discharge of effluent. In case of change of process at any stage during the consent
period, the industry shall submit fresh consent application along with the consent to operate
fee, if found due, which may be on any account and that shall be paid by the industry and the
industry would immediately submit the consent application to the Board in the event of any
change during the year in the raw material, quantity, quality of the effluent, mode of discharge,
treatment facilities etc. and unit will obtained prior CTE from expansion before any type
change in capital investment, land and building area, raw material, process, products, plant and
machinery and any type other change 23. In case the analysis report of samples of Air/ effluent/
noise so collected, are found complying the standards prescribed by the Board or under EP
Rules, 1986, the CTO granted, will remain valid for the period for which it has been granted
based upon the category of the project or as was demanded by the unit whichever is less but in
case of failure of sample (s), the CTO so granted will be revoked/ cancelled after following the
due procedure, beside taking legal action against the unit and forfeiture of performance
security deposited by the unit at the time of obtaining the CTE, as per policy of the Board. 24.
Unit will maintained the daily log-book of energy meters, stock and flow meters all sources of
water supply and discharge. 25. unit will not change the product without prior permission of
the Board. 26. A detailed water harvesting plan may be submitted by the project proponent. 27.
That in case any additional charges / fees / penalty etc. are found payable towards this
authorization / CTO/ CTE as per audit then the same shall be paid by the unit without any
objection immediately as and when demanded by this office 28. If at any stage found that unit
was involved in any past violation regarding Environment Laws / Rules / Acts then CTE/CTO
so granted shall be revoked automatically & legal action will be initiate against the project
proponent. 29. Unit will not use underground water without obtaining prior approval from
concerned authority. 30. That this CTE/CTO will not provide any immunity from any other
Act/Rules/Regulations applicable to the project/land in question. 31. Stack emission level
should be stringent than the existing standards in terms of the identified critical pollutants. 32.
Increase of green belt cover by 40% of the total land area beyond the permissible requirement
of 33%, wherever feasible. 33. Stipulation of greenbelt outside the project premises such as
avenue plantation, plantation in vacant areas 34. Unit will submit compliance report of general
& specific conditions mentioned in CTO along with fresh analysis report within 03 months.

 

Regional Officer, Palwal

Haryana State Pollution Control Board.

VIJAY 
CHAUDHARY

Digitally signed by VIJAY CHAUDHARY 
DN: c=IN, o=HARYANA STATE POLLUTION CONTROL BOARD, 
ou=POLLUTION CONTROL BOARD, postalCode=134109, st=Haryana, 
2.5.4.20=797b31cb942d15eebf06e82afb204cca6df6e258c26c9760c0
55cc85689ef21d, 
pseudonym=BB3F0B47C10D0762EB8812F0E7BA1D0EC2546A53, 
serialNumber=28E45584A5C16033C8BE91385192301E05CF2F5FC20
2085D01E5D8FAAF29CC3E, cn=VIJAY CHAUDHARY 
Date: 2022.03.31 21:17:44 +05'30'
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HARYANA STATE POLLUTION CONTROL BOARD
1st Floor, Phagna Tower, ward no 10, National Highway No.2, Near red Rocks

Cinema, Palwal. Email:- hspcbropal@gmail.com
                                          

                                          
Sub: Renewal of Authorization under Bio Medical Waste Management  Rules, 2016.

                                          
1. M/s : Association for Blindness and Leprosy Eradication  an occupier or operator of the facility located at Delhi-

Mathura Highway, Vill-Bahrola, Palwal, is hereby granted an authorisation for; Generation,

segregation,Collection,Storage

2. M/s : Association for Blindness and Leprosy Eradication   is hereby authorized for handling of

Biomedical Waste as per the capacity given below;

(i) Number of beds of HCF:   25

(ii) Number healthcare facilities covered by CBMWTF:   yes 

(iii) Installed treatment and disposal capacity:   1  Kg/Day 

(iv) Area or distance covered by CBMWTF:   30

(v) Quantity of Biomedical waste handled, treated or disposed:  

                                          

                                          
                 3. This authorisation shall be in force for a period of  18/12/2021 To 31/03/2024 Year from the

                   date of issue.

                 4. This authorisation is subject to the condition stated below and to such other condition

                 as may be specified in the rules for the time being in force under the Environment

                 (Protection) Act, 1986. 

No. HSPCB/BMW/2021-2022 Dated 18/12/2021
Authorization No. BMW21PAL17999500 Application No.

17999500
Date of Submission 17/11/2021

Category Type of Waste Quantity
Generated or
collected in
Kg/day

Yellow a) Human Anatomical Waste  0

b) Animal Anatomical Waste  0

c) Soiled Waste 00

d)Expired or Discarded Medicines 0

e)Chemical Solid Waste 0

f) Chemical Liquid Waste 0.5

g)Discarded linen, mattresses, beddings
contaminated with blood or body fluid

0

h) Microbiology,  Biotechnology and other clinical
laboratory waste

 0

Red Contaminated waste (Recyclable)  0.2

White(Transluc
ent)

Waste sharps including Metals  0.1

Blue Glassware  0

Metallic Body Implants
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                              TERMS & CONDITIONS OF AUTHORISATION:-    
                                          

1. The applicants shall comply with the provisions of Bio-Medical Waste Management
Rules 2016 notified vide No.S.O.
630(E) dated 20th July,2016

2. Bio-Medical Waste shall be treated & disposed off in Compliance with the standards
prescribed in Schedule 1.

3. Every occupier where required shall setup in accordance with the time schedule-IV,
requisite treatment Bio-Medical Waste treatment
facilities like incinerator,autoclave,microwave system for the treatment of the waste at a
common waste treatment facility or any other
waste treatment facility.

4. Bio-Medical Waste shall not be mixed with any other waste.

5. Bio-Medical Waste shall be segregated into containers/bags at appoint of generation
with Shedule-II prior to its storage, transportion,treatment & disposal.The containers
shall be labeled according to Schedule-II

6. If a container is transported from the premises where Bio-Medical Waste is generated to
any waste treatment facility outside the premises where Bio-Medical Waste is generated
to any waste treatment facility outside the premises, the container shall apart from the
label prescribed in schedule III, also carry information according to Schedule IV.

7. Notwithstanding anything contains in Motors Vehicle Act, 1995 or rules there under,
untreated the Bio-medical Waste shall be transported
only in such vehicle as may be authorised for the purpose by the competent authority as
specified by the Govt.

8. No untreated Bio-Medical Waste Shall be kept stored beyond a period of 48 hours.

9. Every authorised person shall maintain records related to the generation, collection,
reception, storage, transportation, treatment
disposal of Bio-Medical Waste in accordance with those rules & any guideline issued.

10. All records shall be subject to inspection & verifications by the prescribed authority at
any time.

11. Suitably designed pollution control devices should be installed/retrofitted with the
incinerator to acheive the above emission limits, if
 necessary.

12. Waste to be incinarated shall not be chemically treated with any chlorinated
disinfectants.

13. Chlorinated plastics shall not be incinarated.Toxic metals in incinaration ash shall be
limited with the regulatory quantities as defined
under the Hazardous Waste Management Rules, 2016.

14. Only low sulphur fuel like L.D.O/L.S.H.S/Deisel shall be used as fuel in the incinarator.

15. Occupier will comply all direction for generation, collection, reception, storage,
transportation, treatment, disposal  as per
Bio-Medical Waste Management Rules 2016 & will ensure that there is no adverse
effect to human & Environment.

16. The occupier will segregate the Bio-Medical Waste at the point of generation in
accordance with the special-II of Bio-Medical Waste
 Management Rules, 2016.

17. The authorization would be subject/having proper disposal system for Bio-Medical
Waste.

18. The unit shall maintained a log Book for suggestion/collection of Bio-Medical Waste at
the source (i.e.wards) and also for each
category of waste i.e.incienaration, autoclaving or landfill etc.

19. The yellow Bags should be non chlorinated bags.
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20. The  every occupier will also submit the copy of agreement every year before 30th April
from any authorised services provider.

 Specific Conditions

 General Deficiencies
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1. HCF will provide the adequate acoustic enclosures/chamber and

proper stack height prescribed by the Board on their DG Sets to meet

the prescribed standards under EPA rules, 1986 as applicable. 2. HCF

will ensure that e-waste disposed off to authorized recycler / dismantler

in compliance of E-Waste Rule, 2016. 3. HCF will comply all the

directions mentioned in E-Waste Rules, 2011 and 2016,PWM Rules ,

BMW Rules, 2016 and HWM Rules, 2016 and Unit will dispose off their

waste/spent oil of DG sets only to authorized recyclers by the HSPCB

and oily cloths, gloves, ash and other waste will be handed over to

CTSDFs i.e. GEPIL and mentioned the log book under BMW Rules, E-

Waste Rules and HOWM Rules etc. 4. HCF will maintained the

agreement with service provider under BMW Rules and submit the

copy of agreement every year with annual return / report. 5. HCF will

obtain all necessary clearances from the concerned authorities and will

adhere to all the applicable Environmental Laws/Acts/Notification

regularly. In case of any violation found at any stage, this authorization

deemed revoked. 6.HCF will complying the directions, conditions,

guidelines, orders and rules etc. of EPCA, HSPCB, CPCB, MoEF,

Hon'ble High Court & Hon'ble Supreme Court of India, otherwise

authorization /CTO so granted will be revoked without giving any

further notice. 7. HCF will submit copy of valid CTO under water and

air act and authorization under HWM Rules. 8. HCF will comply the

guidelines on Environment Management of Construction & Demolition

Waste in March, 2017 issued by CPCB. 9. That in case any additional

charges / fees / penalty etc. are found payable towards this

authorization as per audit then the same shall be paid by the HCF

without any objection immediately as and when demanded by this

office. 10. If at any stage found that HCF was involved in any past

violation regarding Environment Laws / Rules / Acts then

CTO/CTE/Authorization so granted shall be revoked automatically &

legal action will be initiate against the project proponent. 11. HCF will

submit clearance / NOC issued by MCF/HUDA/Local

administration/DTCP within 30 days. 12. HCF will submit analysis

report under Water Act, Air Act and noise Rules within 90 days. 13.

That this authorization will not provide any immunity from any other

Act/ Rules/ Regulations applicable to the project/land in question. 14.

The unit will segregate the biomedical waste properly and dispose

safely to CBMWTF. 15. The unit will submit annual report every year

as per BMW Rules. 16. The unit will renew agreement with CBMWTF

for disposal of BMW and submit in the office in hard copy every year.

17. The unit will provide proper sampling arrangements on their stacks

and effluent sources as applicable. 18. The unit will install adequate

1.
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acoustic enclosures/chambers on their DG SETS with proper stack

height as per prescribed norms to meet the prescribed standards under

EP Rules,1986. 19. HCF should converted on cleaner fuels namely

natural gas (PNG/CNG), liquefied petroleum gas, bio gas , propane,

butane etc. in DG sets, 20. Unit will submit analysis report of effluent of

all sources within 30 days. 21. unit will mentioned sewer connection

provided by MC/PHED and submit copy of bills and approval with

annual report every year. 22. Unit will submit online annual report

within 15 days other wise this authorization will be automatically

revoked without any further notice. 23. This authorization so granted is

without prejudice to the action to be taken in respect of such past

violation if any 24. Unit will not dump or disposed off any Bio Medical

waste and plastic waste outside the premises unscientifically and on

unauthorized site and not sale any waste to any local kabadi/person.

Unit will dispose off their Bio Medical waste and Hazardous waste,

Plastic waste, E-waste only to authorized by SPCB/CPCB /service

provider / authorized recycler agency and will submit report to this

office as per BMW Rules, PWM Rules, E-Waste Rules and HWM

Rules 2016 etc. 25. That in case any additional charges / fees / penalty

etc. are found payable towards this authorization as per audit then the

same shall be paid by the unit without any objection immediately as

and when demanded by this office 26. HCF Should submit proof of

installed bar code facility within 30 days other wise this authorization

will be automatically revoked without any further notice. 27. This

authorization has granted only for 09 Beds and HCF will discharge

their domestic effluent only in public sewer provided by MC/PHED

otherwise HCF will installed sewage treatment plant and only treated

effluent reuse in flushing or discharge for gardening purpose. 28. Unit

will submit CTO application within 15 days. 28. Unit will submit the

compliance of Authorization under BMW Rules conditions within 30

days.

Regional Officer Palwal
Haryana State Pollution
Control Board.

VIJAY 
CHAUDHAR
Y

Digitally signed by 
VIJAY CHAUDHARY 
Date: 2021.12.18 
10:27:23 +05'30'
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I 
PREVENT 
POLLUTION 

Report No. :-1644 

Dated - November OS, 2024 

TC-11158 

FORMJ 
(See Rule 36) 

I, hereby, certify that I Narender Hooda as Board Analyst, duly appointed under sub section 

(3) of section 53 of Water (Prevention and control of Pollution) Act, 1974(6 of 1974) received on the 

29th day of October, 2024 from Ms. Akansha Tanwar, EE, Ms. Jyoti SOM, Palwal, Dr. Anju Rani, Sc'B' 

& Sh. Narender Naln, DTP, Palwal, a sample of liquid domestic effluent of M/s Association for 

Blindness & Leprosy Eradication, collected on 28.10.2024 from the ETP Bypass going to two tanks 

for analysis. The Sample was in a condition flt for analysis reported below:-

! further certify that I have analyzed the afore-mentioned sample on 29/10/2024 to 05/11/2024 

and declare the result of analysis to be as follow:-

Sr. No. Parameter 

1. pH Value at 25°C 

2. Conductivity µS/cm at 25°C 

3. Total Suspended Solids mg/I 

4. B.O.D.(5 Days at 20° C) mg/I 

5. Chemical Oxygen Demand mg/I 

6. Oil & Grease mg/I 

BDL * = Below Detection Limit 

DL ** = Detection Limit 

From the ETP Prescribed 

Bypass going to Limits 

two tanks 
7.23 6.5-9.0 

1760 ----

510 100 

135 30 

672 250 

5.6 10 

The condition of the seals, fastening and container on receipt was as follow: 

Container had its seals found intact In order; slip on the container had 

representative of the Industry and the board representative. 

Signed this on 05th day of November, 2024 

Haryana State Pollution Control Board Laboratory, 

Sector-16 A, Faridabad 

To 

Test Method 

APHA 4500 H+ B (24th 

Edition 2023) 

APHA 2510 B (24th 

Edition 2023) 

APHA 2540 - D (24th 

Edition 2023) 

APHA 5210-C (24th 

Edition 2023) 

APHA 5220-B (24th 

Edition 2023) 

APHA 5520-8 (24th 

Edition 2023) 

the signature of the 

I 
rilo~JJ, 

BoaM~ 

The Member Secretary, HSPCB, Panchkula/ Regional Office, HSPCB, Palwal / M/s Association 

for Blindness & Leprosy Eradication 

Endst. No. HSPCB/lAB/F/2024/ g I~+ .... 
Dated: S-..... 11 --~ 

This test report relate only to the particular sample submitted for testing 
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No. HSPCB/ PAL/2024/.4So 
To 

Regional office, Palwal Reglon 
Haryana State Pollution Control Board 

II- Floor, HSVP Office Complex, 
Near Gymkhana Club, Sector -12, Palwal 

Website www.hspcb.gov.in E-Mail - hspcbropal@gmail.com 

Sub: 

M/s Association for Blindness and Leprosy Eradicatlon., 
Delhi-Mathura Highway, Village -Bahrola, District- Palwal 

Contact No, - 8851010580 
Email- ableindia@yahoo.com 

Show Cause Notice for Closure under section 33-A of Water 
(Prevention and Control of 

Pollution) Act, 1974; under section 31-A of Air (Prevention and Control of Pollution): 

Act, 1981, prosccutiön action under section 43/44 of Water: 
(Prevention and Control of 

Pollution) Act, 1974 and imposing environmental compensation. 

AFYANA 

Whereas your unit was vislted by the joint committee constituted by Hon'ble NGT Vide order 

dated 23/08/2024 in OA No, 806/2024 on 28/10/2024 titled as Prabhjot Sodhi Vs State of Haryana, 

during inspection was found that your unlt is a Bedded Health Care Facility and found operational after 

to Operate from the board mentioned at serial No 84 in Orange Category. 

Dated: 11/11/2024 

Whereas as per policy orders dated 26,02.2018 and 04.12.2020 your unit |s 
Bedded Health Care 

Facility which is covered under consent management & required to obtain Consent to Establish/ Consent 

No: Authorization 
Waste 

Whereas your unit has CTO vide no. HSPCB/Consent/: 
329986522PALCTO21142409 Dated 

Medical & Bio 
was valid upto 31/03/2023 

Whereas your unit has hot provided Change of Land Use certificate issued by the District TOwn & 

Country Planning Department for establishment of bedded health care facility to the joint committee 

during inspection. 
Whereas ETP of your unit was found non-operational during joint committee visit and your unit 

was found bypassing the effluent. 

Whereas water sample was collected from ETP bypass going to two tanks, and as per analysis 

report No.1644 dated 05/11/2024, the water sample was found exceeding the permissible limits. 

Whereas your unit is in the gross violatíon of the Water Act, 1974 & Air Act 1981, 

Whereas, you are hereby directed to stop taking admissions of patients as your health care 

facility would be sealed in case of non compllance of the above sald violations. 

Whereas, for the above said violations you are liable to pay the Environmental Compensation in 

terms of the directions of Board issued letter no. 
HSPCB/PLG/2021/2343-2350 dated 22.12.2021 as 

assessed by the Board as per methodology defined therein. 

Therefore, you are hereby directed to show cause & explain within 07 days as to why closure 

action may not be taken against your unit u/s 33-A Water (Prevention and Control of Pollution) Act. 

1974, under section 31-A of Air (Prevention and Control of Pollutlon) Act, 1981, prosecution action under 

section 43/44 of Water (Prevention and Control of Pollution) Act, 1974 besides initiation of legal action 

under the Acts for non-compliance of the relevant provisions of Environmental Acts/Rules/Laws. 

ForAssocaice Bindhess & Leprosy Eradication 

In case you fal to reply/comply with the deficlencies mentioned above within above mentioned 

stipulated period, it will be presumed that you have nothing to say in this regard and accept the status as 

mentioned above, which will warrant closure actlon against your unit under relevant Acts/ Rules besides 

initlatlon of legal action under the relevant Acts/Rules wlthout giving any further notice. 

902 Ahoised Signatory 

Regiorar officer 
páwal Region 

expiry of CTO and Bio Medical Waste Authorization from the board. 

31/03/2022 which 
BMW21PAL17999500 Dated 18/12/2021 which was valid upto 31/03/2024. 

28243



 

29244



To,

ARCHIT

MUDGAL
LEGAL PRACTITIONER

+91 9319420353

architmudgal1998@outlook.com

DELHI HIGH COURT

The Regional Officer

IInd Floor, HSVP Office Complex

Near Gymkhana Club, Sector - 12,
Palwal, Haryana - 121102

Subject: Reply to Show Cause Notice dated 11.11.2024

regarding closure under Section 33-A of the Water (Prevention
and Control of Pollution) Act, 1974; Section 31-A of the Air

(Prevention and Control of Pollution) Act, 1981; prosecution

under Sections 43/44 of the Water Act, 1974; and imposition

of environmental compensation.

Respected Sir,

Under the instructions of my client, Association for Blindness and

Leprosy Eradication (ABLE), through its President, Squadron

Leader (Retd.) P.K. Khullar, I submit this reply to the Show Cause

Notice dated 11.11.2024.

The ABLE Society, a non-profit organization dedicated to

eradicating blindness and leprosy, has been instrumental in

providing free medical services, including consultations,

dispensary facilities, and educational initiatives for

underprivileged individuals. A detailed response to your notice is

provided below, along with attached documents for your kind

consideration.
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BACKGROUND OF ABLE SOCIETY

1. Establishment and Objectives:

ABLE Society was registered on 06.12.1993 under the

Societies Registration Act, 1860.

Its core objectives include eradicating blindness and leprosy,

conducting public health programs, and supporting the
welfare of impoverished individuals.

Relevant documents, including the Registration Certificate
and Memorandum of Association, are annexed as "Annexure

1 & 2".

2. Land Allocation:

The Gram Panchayat of Village Behrole donated land (52

Kanal 14 Marla) for ABLE's charitable work through a

resolution passed and approved by competent authorities.

The details of the land transfer and related documents are

annexed as "Annexure 3".

3. Challenges Faced:

Despite applying for a Change of Land Use (CLU) in
 1999,

procedural delays-such as the NOC requirem
ent by NHAI

and subsequent demands for a road construction (estimated

cost: ₹14,00,000)—impeded progress.

These challenges, along with false allegations by indivi
duals

with malicious intent, have caused undue hard
ship to the

Society.
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INCOME

All the income, earmings, moveabla, immovebie
properties of the Society shall be solely utilised end

epplied towards the promotion of its olms end ojects
only as set forth in the Memorandum of Association and
no profit on thereof shall be pald or transferred

directly or indirectly by way of dividents, bonus,

Ho
or pest Members of the society, shall havo any personal
claim on any moveable or immoveable properties of the
Society or make en any profits, what-so-ever, by virtue
of his membership.

EXECUTIVE BODY

Names, addresses, and occopatio of the first
to whom the /Rules of

the Society, the management ofts affalrs are entrusted
as required under Section 2 of the Societies Registration

1

Act 1860, are as follows:-

S.NO. NIDNAME IN FULL
ADDREOS

OCCUPATLON DESIGHATION

IN THE SOCIETY

Sh. P.K. Kullar
885/15, Paridabed

Retired President
Sen Lir

2. Sh. Brij Hohan Toofan
BL-8, Hari NagaI,
New Delhi.

Vice President
Worker

3. Sh. Rajesh Mahnа
67, SFS, Sheikh Sarai
Phase-I, New Delhi-17

Adsate Secretarу

4. Mrs. Kundan Khullar

885/15, Faridabad
Busine53 Treasurer

5. sh. Rajesh Choudhary
A-85/R, New Colony,
Palwal.

Agricultu- Member
rist.

6. Sh. Om Kumar Kmllar

A 15/20, Vawnt Vihar
New Delhi.

Advocate Momber

3h. 5.C. Mahna Aivocate Hember

8. Sh. Armit Lal Handa

D 4/2, Vasant Vihar,

New Delhi.

31

Retd. Govt. Hember

employce

(cont..4)

و

By
of
e

A
a
r
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HSPCB

Annse6
HARYANA STATE POLLUTION CONTROL

BOARD
1st Floor, Phagna Tower, ward no 10, NationalHighway No.2, Near red Rocks Cinema, Palwal.

Email:- hspcbropal@gmail.com
E-mail: hspcb@hry.nic.in

No. HSPCB/Consent/ : 329986522PALCTO21142409 Dated:31/03/2022

To.

M/s :Association for Blindness and Leprosy Eradication
Delhi-Mathura Highway, Vill-Bahrola, Palwal

Subject: Grant of consent to operate to M/s Association for Blindness and Leprosy Eradication

Please refer to your application no. 21142409 received on dated 2022-02-14 in

regional office Palwal.With reference to your above application for consent to operate,M/s

Association for Blindness and Leprosy Eradication is here by granted consent as per following

specification/Terms and conditions.

BOTHVAAA STATE
01/04/2022 - 31/03/20231

Health Care Establishments (as defined in BMW rules) having waste water

generation less than 100 KLD without incinerator

Consent Under

Period of consent

Industry Type

Category ORANGE

Investment(In Lakh) 98.0

Total Land Area(Sq.
meter)

4046.0

Total Builtup Area(Sq.
meter)

3500.0

Quantity of effluent

1. Trade 1.0 KL/Day

2. Domestic 1.0 KL/Day

Number of outlets 2.0

Mode of discharge

1. Domestic Septic tank /Sock pit

2. Trade ЕТР

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. BOD 30 mg/l

2. COD 250 mg/1

3. TSS 100 mg/1

Number of stacks 2

Height of stack
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copy of agreement every year with annual return/ report. 14. That in case any additional
charges / fees / penalty etc.are found payable towards this authorization as per audit then the
same shall be paid by the HCF without any objection immediately as and when demanded by

this office. 15. If at any stage found that HCF was involved in any past violation regarding
Environment Laws / Rules / Acts then CTO/CTE/Authorization so granted shall be revoked

automatically & legal action will be initiate against the project proponent. 16. The unit will

segregate the biomedical waste properly and dispose safely to CBMWTF. 17.The unit will

submit annual report every year as per BMW Rules. 18. Unit will dispose off their ETP sludge,

oily cloths, gloves, and other waste will be handed over to CTSDFs i.e. GEPIL. 19. Unit will

maintained Green belt area as per guidelines of MOEF, CPCB. 20. Unit will provide separate

energy meter for ETP and maintained log book. 21. Unit will apply on separate portal for

HOMW Rules within 7 Days. 22. The industry would immediately submit the revised

application to the Board in the event of any change in the raw material in process, mode of

treatment/discharge of effluent. In case of change of process at anystage during the consent

period, the industry shall submit fresh consent appli
cation along with the consent to operate

fee, if found due, which may be on any account and that shall 
be paid by the industry and the

industry would immediately submit the consent app
lication to the Board in the event of any

change during the year in the raw material, quantity
, quality ofthe effluent, mode of discharge,

treatment facilities etc. and unit will obtained prior C
TE from expansion before any type

change in capital investment, land and buildin
g area, raw material, process, products, plant an

d

machinery and any type other change 23. In case th
e analysis report of samples of Air/ effluent/

noise so collected, are found complyin
g the standards prescribed by the Board or

 under EP

Rules, 1986, the CTO granted, will remain 
valid for the period for which it has been gran

ted

based upon the category ofthe project or as 
was demanded by the unit whichever i

s less but in

case of failure of sample (s), the CTO so g
ranted will be revoked/ cancelled after fo

llowing the

due procedure, beside taking legal action agai
nst the unit and forfeiture of performance

security deposited by the unit at the time o
f obtaining the CTE, as per policy of the Bo

ard. 24.

Unit will maintained the daily log-book of ener
gy meters, stock and flow meters all sources

 of

water supply and discharge. 25. unit will not 
change the product without prior permissio

n of

the Board. 26. A detailed water harvesting plan
 may be submitted by the project proponen

t. 27.

That in case any additional charges / fees / pe
nalty etc. are found payable towards this

authorization/ CTO/CTE as per audit then the
 same shall be paid by the unit without any

objection immediately as and when demanded b
y this office 28. If at any stage found that unit

was involved in any past violation regard
ing Environment Laws /Rules / Acts then 

CTE/CTO

so granted shall be revoked automatical
ly & legal action will be initiate agains

t the project

proponent. 29. Unit will not use undergro
und water without obtaining prior approval from

concerned authority. 30. That this CTE/CTO will
 not provide any immunity from any other

Act/Rules/Regulations applicable to the project/land in q
uestion. 31. Stack emission level

should be stringent than the existing standar
ds in terms of the identified critical p

ollutants. 32.

Increase of green belt cover by 40% of the 
total land area beyond the permissible req

uirement

of 33%, wherever feasible. 33. Stipulation of g
reenbelt outside the project premises such 

as

avenue plantation, plantation in vacant areas
 34. Unit will submit compliance report o

f general

& specific conditions mentioned in CTO alo
ng with fresh analysis report within 03 mont

hs.
VIJAY

CHAUDHARY

Regional Officer, Palwal

Haryana State Pollution Control Boar
d.

15
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HARYANA STATE POLLUTION CONTROL BOARD

Ist Floor, Phagna Tower, ward no 10, National 1lighway No.2, Ne
ar red Rocks

Cinema, PPalwal. Emall:- hspebropal@gmall.com

NSPO
B No. HSPCB/BMV/2021-2022

Authorization No. BMW21PAL17999500

Date of Submission 17/11/2021

Dated 18/12/2021

Application No.
17999500

Anni

Sub: Renewal of Authorization under Bio Me
dical Waste Management Rules, 2016.

1. M/s. Association for Blindness a
nd Leprosy Eradication an occupier or o

perator ofthe facility located at Delhi-

Mathura Highway, Vill-Bahrola, Palwa
l, is hereby granted an authorisa

tion for; Generation,

segregation,Collection,Storage

2. M/s : Association for Blindness and Leprosy E
radication is hereby authorized for handling of

Biomedical Waste as per the capacity given below;

(i) Number of beds of HCF: 25

(j) Number heakhcare facilities covered by CBMWTP: ycs

(iii) Installed treatment and disposal capacity: 1 Kg/Day

(iv) Area or distance covered by CBMWT
F: 30

(v) Quantity of Biomedical waste handled
, treated or disposed:

Category Type of Waste

a) Human Anatomical Was
te

Quantity
Generated or

collected in

Kg/day

이

이Yellow

b) Animal Anatomical Waste

c) Soiled Waste
00

d)Expired or Discarded Med
icines

0

e)Chemical Solid Waste
0

) Chemical Liquid Waste
0.5

g)Discarded linen, mattresses, beddings
이

contaminated with blood or body fl
uid

h) Microbiology, Biotechnology and other 
clinical

laboratory waste

0

Red Contaminated waste (Recycla
ble) 0.2

White(Transluc

ent)

Waste sharps including Mctals
0.1

Blue Glassware
이

Metallic Body Implants

3. This authorisation shall be in force 
foraperiod of 18/12/2021 Тo 31/03/202

4 Year from the

date of issuc.

4. This authorisation is subject to the condi
tion stated below and to such other condition

as may be specified in the rules for the time hei
ng in force under the linvironment

(Protection) Act, 1986.

CS CamScanner
2
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1.

TERMS & CONDITIONS OF AUTHORISATION:-

The applicants shall comply with the provisions of Bio-Medical Waste Ma
nagement

Rules 2016 notifled vide No.S.O.

630(E) dated 20th July,2016

2. Bio-Medical Waste shallbe treat
ed & disposed off in Compliancewith th

e standards

prescribed in Schedule 1.

3.

4.

Every occupier where required shall setup i
n accordance with the time schedule-IV,

requisite treatment Bio-Medical Waste treatment

facilities like incincrator,autocl
ave.inicrowave system for the treatment o

f the waste at a

common waste treatunent
 facility or any other

waste treatment facility.

Bio-Medical Waste shall not be mixed with any ot
her waste.

5. Bio-Medical Waste shall be segregated into contai
ners/bags at appoint of generation

with Shedule-IIprior to its storage
, transportion,treatment & disposal

.The containers

shall be labeled according to Schedule-I1

6. If a container is transported from t
he premiseswhere Bio-Medica

l Waste is generated to

any waste treatment facility outside th
e premises where Bio-Medical Waste is generated

to any waste treatment facility outsi
de the premises, the container shall ap

art from the

label prescribed in schedule III, als
o carry information according to Sche

dule IV.

7. Notwithstanding anytbing cont
ains in Motors Vehicle Act

, 1995 or rules there under,

untreated the Bio-medical Waste shall be transporte
d

only in such vehicle as may be authorised 
for the purposebyithe competent authority as

specified by the Govt!

8. No untreated Bio-Medical Waste Shall 
be kept stored beyond a period of 48 hours.

9. Every authorised person shall m
aintain records related to the gene

ration, collection,

reception, storage, transportation, trea
tment

disposal of Bio-Medical Waste 
in accordance with those rules &

 any guidelinc issued.

10. All records shall be subject t
o inspection & verifications by the pres

cribed authority at

any time.

11. Suitably designed pollution co
ntrol devices should be installed/

retrofitted with the

incinerator to acheive the above
 emission limits, if

necessary.

12. Waste to be incinarated shall not
 be chemically treated with any chlorinated

disinfectants.

13. Chlorinated plastics shall not b
e incinarated.Toxic metals in inci

naration ash shall be

limited with the regulatory qua
ntities as defined

under the Hazardous Wa
ste Management Rules, 2016.

14. Only low sulphur fuel like L.D.O/L
.S.H.S/Deisel shall be used as fuel in the in

cinarator.

15. Occupier will comply all directio
n for generation, collection, reception, st

orage,

transportation, treatment, disposa
l as per

Bio-Medical Waste Management Rule
s 2016 & will ensure that there is 

no adverse

effect to human & Enviro
nment.

16. The occupier will segregate the 
Bio-Medical Waste at the point of generation in

accordance with the special-ll of Bio
-Medical Waste

Management Rules, 2016.

17. The authorization would be subjec
t/having proper disposal system fo

r Bio-Medical

Waste.

18. The unit shall maintained a
 log Book for suggestion/collec

tion of Bio-Medical Waste at

the source (i.e.wards) and als
o for cach

category of waste i.e.incienaration
, autoclaving or landfill ete.

19. The yellow Bags should b
e non chlorinated bags.

3
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20. The every oocupier will also submit the copy of agree
ment every year before 30thAprit

from any authorised services provider.

Specific Conditions

General Deficlencics

HARTA
NA S

CS CamScanner
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1. 1. HCF will provide the adequate acoustic enclosures/chamber and

proper stack height prescribed by the Board on their DG Sets to meet

the prescribed standards under EPA rules, 1986 as applicable. 2. HCF

willensure that e-waste disposed off to authorized recycler / dismantier

in compliance of E-Waste Rule, 2016. 3. HCF will comply all the

directions mentioned in E-Waste Rules, 2011 a
nd 2016,PWM Rules,

BMW Rules, 2016 and HWM Rules, 2
016 and Unit will dispose off their

waste/spent oil of DG sets only to autho
rized recyclers by the HSPCB

and oily cloths, gloves, ash and
 other waste will be handed 

over to

CTSDFs i.e. GEPIL and men
tioned the log book under BMW Ru

les, E-

Waste Rules and HOWM Rule
s etc. 4. HCF will maintained the

agreement with service provi
der under BMW Rules and subm

it the

copy of agreement every yea
r with.annual return / repor

t. 5. HCF will

obtain all necessary cle
arances from the conce

rned authorities and will

adhere to all the applicable Environmental Laws/Ac
ts/Notification

regularly. In case of any viola
tion found at any stage, this a

uthorization

deemed revoked, 6.HCF will com
plying the directions, conditions,

guidelines, orders and rules et
c. of EPCA, HSPСВ, СРСB, M

oEF,

Hon'ble High Court & Hon'ble S
upreme Court of India, otherwise

authorization /CTO so granted will b
e 'revoked without giving any

further notice. 7. HCF will
 submit copy of valid CTO un

der water and

air act and authorizatio
n under HWM Rules. 8. HCF

 will comply the

guidelines on Environmen
t Management of Constructio

n & Demolition

Waste in March, 2017 issued b
y CPCB. 9. That in case a

ny additional

charges/ fees /penalty etc. ar
e found payable towards this

authorization as per audit 
then the same shall be paid

 by the HCF

without any objection immedlately a
s and when demanded by this

office, 10. If at any stage found th
at HCF was inyolved in any p

ast

violation regardingEnvironmen
f Laws (,Rules/ Acts then

CTO/CTE/Authorization so grant
ed shall be revoked automatical

ly &

legal action will be initiate agai
nst the project proponent. 11. HC

F will

submit clearance / NOC issued b
y MCF/HUDA/Local

administration/DTCP within 30 days. 12. HC
F will submit analysis

report under Water Act, Air Act and nois
e Rules within 90 days. 13.

That this authorization will not provide any imm
unity from any other

Act/ Rules/ Regulations applicable to the proj
ect/land in question. 14.

The unit will segregate the biomedical waste properl
y and dispose

safely to CBMWTF. 15. The unit will submit ann
ual report every year

as per BMW Rules. 16. The unit will renew agree
ment with CBMWTF

for disposal of BMW and submit in the office in hard copy ev
ery year.

17. The unit will provide proper sampling arrangements on their stacks

and effluent sources as applicable. 18. The unit will install adequate

CS CamScanner
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acoustic enclosures/chamberson their D
G SETS with proper stack

height as per prescribe
d norms to meet the pres

cribed standards under

EP Rules, 1986. 19. HC
F should converted on 

cleaner fuels namely

natural gas (PNG/CNG), Ilqu
efied petroleum gas, blo ga

s, propane,

butane elc. in DG sets, 2
0. Unit will submit analysis report o

f effluent of

all sources within 30
 days. 21. unit will m

entioned sewer conn
ection

provided by MC/PHED and 
submit copy of bills and approval

 with

annual report every y
ear. 22. Unit willsubmit onl

ine annual report

within 15 days other wis
e this authorization will be 

automatically

revoked without a
ny further notice. 23

. This authorizatio
n so granted is

without prejudice to 
the action to be ta

ken in respect of suc
h past

violation if any 24
. Unit willnot dump

.or disposed off any Bi
o Medical

waste and plast
ic waste outside th

e premises unscientifi
cally and on

unauthorized site
 and not sale an

y waste to any loc
al kabadi/person.

Unit willdispos
e off their Bio Medic

al waste and Haza
rdous waste,

Plastic waste, E-w
aste only to authori

zed by SPCB/CPCB /se
rvice

provider / authoriz
ed recycler agency a

nd will submit report
 to this

office as per BMW.
Rules, PWM Rules, E-

Waste Rules and H
WM

Rules 2016 etc. 25,
 That in casecase any addition

al charges / fees / pe
nalty

etc. are found pay
able towards this aut

horization as per
 audit then the

same shall be paid 
by the unit withou

t any objection immedia
tely as

and when demand
ed by this office 26. 

HCF Should submi
t proof of

installed bar code
 facility within 30

 days other wise
 this authorizat

ion

will be automatic
ally revoked without an

y further notice. 2
7. This

authorization has grante
d only for 09.Beds and 

HCF will discharge

their domestic effluen
t only in public sewe

r provided by MC/P
HED

otherwise HCF will inst
alled sewage treatment

 plant and only treate
d

effluent reuse in flu
shing or discharge for g

árdening purpose. 28
. Unit

will submit CTO applic
ation within 15 days. 28

. Unit will submit the

compliance of Authorizat
ion under BMW Rules c

onditions within 30

days.
VIJAY Digitally signed by

CHAUDHARVUAY CHAUDHARY2021.12.18

Y
10:27:23 +05'30'

Regional Officer Palwal

Haryana State Pollutio
n

Control Board.

CSCamScanner
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HRPL010028782024

copy of judymut at 7/8/2

Criminal Appeal No. CRA-142-2024
Presented on : 15.04.2024

Registered on: 15.04.2024

Decided on : 07.06.2024

IN THE COURT OF

Additional Sessions Judge

AT Palwal

(Presided Over by Sli. Rajesh Garg)

Prem Kumar Khullar, aged 8
6 years, son of late Sh. K

undan Lal Khullar,

resident of Sector-15, Faridabad.

...Appellant.

Versus

State of Haryana

....Respondent.

Criminal Appeal under 
Section 374 of Cr.P.C. 

against judgment

and order dated 0
2.04.2024 whereby the a

ppellant has been hel
d

guilty for offences pun
ishable under Sectio

n 74, 75 and 99 of t
he

Juvenile Justice Care 
and Protection Act, 2

015 and sentenced 
to

undergo imprisonment
.

Argued by: Appellant-con
vict on bail represented by

 Sh. Jagjit Lall,

Advocate.

Sh. Vinod Kumar, Ld. PP 
for the State.

Judgment:

The convict being appellant has assailed
 by way of filing an

appeal under Section 374 of Cr
.P.C. against the judgment of c

onviction

and order of quantum of sent
ence, both dated 02.04.2024 wh

ereby the

appellant was held guilty for comm
ission of offence punishable under

Sections 74 and 75 of Juvenile J
ustice (Care and Protection) Act, 20

15

hereinafter referred to as JJ Act. Th
e appellant was accused before the tria

l

So

ナン

(RanrGarg)
Acdil. Sessions Judge,

Palwal 07.06.2024

VID-HRO120

UID-HRO120

Berilfled 1o de Tre Co
s

Authorlsed by SEC. 76
 f

che Indion Fvidence A
ol.

221/6/24
CS CamScanner
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CNR No. HRPL01002878-2024 2 CIS No. CRA/142/2024

'Prem Kumar Khullar Vs. State of Haryana

Court and the respondent was the State and are being referred as such.

2. In brief, the case of the prosecution is tha
t on the complaint of

Mr. Kapil Kumar, District Child Protection Of
ficer, (DCPO) Palwal, FIR

No. 232 dated 28.08.2020 was łod
ged against the accused for commission

of offence under Section 74, 75 and 99 o
f the JJ Act. It has been alleged

that a girl child "T" (name with
held), hereinafter referred to as vi

ctim

child, was admitted in One S
top Centre, Palwal on 19.03

.2020 and she

was produced before the Chil
d Welfare Committee, Palwal o

n 26.03.2020.

On 13.04.2020, Smt. Anju, b
eing Enquiry Officer moved an app

lication

before the Ld. District and 
Sessions Judge, Palwal as the

 accused refused

to admit the girl child in 'Prem
 Ghar i.e. Children Home, Vil

lage Behrola,

Palwal. It was ordered b
y the learned District and 

Sessions Judge that

child be kept in the said
 Children Home and the 

Child Welfare Committe
e

shall ensure the welfare 
of the child. On the direct

ion of learned District

and Sessions Judge, the vic
tim child was admitted i

n Children Home i.e.

'Prem Ghar' on 14.04.202
0. The victim child gave 

a birth to a boy on

26.06.2020 at about 05:30
 p.m. in Government Hospita

l, Palwal. The

information with regard to the bi
rth of a boy was given to Depu

ty

Commissioner, Palwal and also to the Offi
cer of the Department, It was

revealed that during the period of st
ay of victim child in the Children

Home of the accused, she was misleaded and
 pressure was mounted on

her. It was also alleged that the accused through s
ocial media as well as

newspaper made appeal to the General Public i
n the name of welfare of

the victim child io collect money in the name of newly bo
rn boy and even

SI 48

(Rajn Garg)
Addl. Session Julge
Palwal 07.06.2024

UID-HRO120

Geriflede = the Oepr
dathorlsed by SEC. 76 of

the Indian Evidencs A

as ilela

CS CamScanner
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सत्यमेव जयते

भारतीय राष्ट्रीय राजमार्ग प्राधिकरण
(सड़क परिवहन एव  ंराजमार्ग मंत्रालय, भारत सरकार)
परियोजना गलियारा इकाई मथुरा (फरीदाबाद)
प्लॉट सं0 8.टोल प्लाजा भवन क  ेसमीप, मथुरा रोड, फरीदाबाद-121003

National Highways Authority of India
(Ministry of Road Transport & Highways, Govt. of India)
Corridor Management Unit -Mathura (At Faridabad)
Plot No.8, Near Sarai Toll Plaza Building, Mathura Road Farldabad -121003

NHAI/CMU/MTR/19011/2024/D-74839

To

Annexu
फोन / Phone: 0129-35011

77

वेवसाइट / Website:www.nhai.gov.in

ईमेल Email: matenhai.org,

भा
रारा

प्रा

NH
AI

Dated: 23.04.20
24

The Deputy Commissioner
Palwal

Sub: 5tx Laning of Delhi
 - Agra Section of NH-2(new

 NH-19) in the state of Har
yana and

Uttar Pradesh form 20
.500 to Km.200.00 und

er NHDP Phase-V as BO
T- Complaint

against Private Prope
rty of M/s Association for

 Blindness and Leprosy Eradica
tion

at Km. 65.465 (RHS), on NH-
19 in village- Bahrola, Tehsil - Pa

lwal, District-

Palwal (Haryana). -Reg

Ref: (i) This office letter no. 741
80 dt. 27.02.2024

Sir,

(ii) Complaint letter of Sh. Aksh
ay Kumar (copy enclosed)

(1ii) Complaint letter of Sh
. Govind Singh dt. 19.04

.2024 (copy enclosed)

This has referenc
e to the access per

mission proposal of M/s A
ssociation for

Blindness and Leprosy E
radication at Km. 65

.465 (RHS), on NH-1
9 in village- Bahrola,

Tehsil - Palwal, Distric
t- Palwal (Haryana) whic

h has been provisional
ly accepted by the

Competent Authority of 
NHAI. Accordingly, before c

onveying the in-principle a
pproval this

office vide letter und
er reference at (i) has

 demanded deposition of 
requisite license deed

and Bank Guarantee.

2. Meanwhile, this office 
is in receipt of compla

ints by Sh. Govind Sing
h and Sh.

Akshay Kumar vide l
etters under ref. at (i

ii) & (ii) respectively
 wherein it has been cla

imed

that some unlawf
ul activities are being

 conducted at the sai
d premisis while endors

ing

some references by th
e complainant. As pe

r documents furnished b
y the complainant,

Hon'ble District Cour
t Palwal vide case no

. CHA/340/2020 dt. 02.0
4.2024 has accused Sh

Prem Kumar Khullar (a
uthorized signatory of insta

nt proposal of access perm
ission) with

imprisonment of 2.5 years
.

3. In light of the above 
complaint, it is hereby re

quested to kindly instruc
t the

concerned police office
r for enquiring the matte

r based on the docum
ents furnished by

complainant so as to e
nable this office to fur

ther process the case 
of access permission

accordingly.

Thanking you,

General Manager (T) &

Project Director,
CMU - Mathura

Copy to: (i) The Superinten
dent of Police, Palwal- for inform

ation and necessary action

please.

(ii) Sh. Govind Singh (Mobile: 800
9847500)- for information please.

(iii) Sh. Akshay Kumar (Mobile:
 7289866954)- for information ple

ase.

Building a Nation, Not Just Road
s/ सड़के  ंही नही  ंराष्ट्र का भी निर्माण

(हम हिन्दी मे  ंपत्राचार का स्वागत करत  ेहैं)

Corporate Office: G-5&6, Secto
r-10, Dwarka, New Delhi - 1100

75

निगमित कार्यालयः जी-5 एव  ं6. सेक्टर-12. द्वारका, नई दिल
्ली-110075
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*** This is system generated certificate ***

Inspection no. :  87829481
HROCMMS ID :  18PAL185984

                                                                                    
Haryana State Pollution Control Board

C-11, SECTOR-6, PANCHKULA
PHONE:-0172-2577870-73,FAX-NO-2581201

E-mail:-Hqhspcb@hspcb.org.in
Website:-HSPCB.ORG.IN, HROCMMS.NIC.IN

                                                                                    
                                                                                    

CLOSURE ORDER
                                                                                    
                                                                                    

				Whereas, M/s Association for Blindness and Leprosy Eradication , Delhi-Mathura Highway, Vill-Bahrola,
Palwal has established and operating a Health Care Establishments (as defined in BMW rules) having waste
water generation less than 100 KLD without incinerator at Delhi-Mathura Highway, Vill-Bahrola, Palwal
which is polluting in nature;

                                                                                    
				Whereas, the above said unit was visited by the field officer of the Board on 28-Oct-2024 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974  / Air
(Prevention & Control of Pollution) Act, 1981:-
					1. Unit was found operational after expiry of CTO and authorization under Bio Medical Waste Rules.
       2. Unit has not provided change of land use Certificate issued by District Town & Country
          Planning Department for establishment of bedded healthcare facility to the joint committee.
       3. ETP of the unit found non operational.
       4. Unit was found bypassing the effluent.
       5. During inspection water sample was collected from ETP bypass going to two tanks and as per
          A/R No. 1644 dated 05.11.2024, water sample found exceeding the permissible limits.

                                                                                    
				Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Palwal vide
his letter HSPCB/PAL/2024/INS/87829481SCNCC001 dated 23/12/2024 The reply submitted by the unit
vide letter dated 11-Dec-2024 was  not find satisfactory as per detail given below:
 

                                                                                    
				Whereas, Regional Officer, Palwal vide his recommendation letter number
HSPCB/PAL/2024/RO/INS/87829481CONCR001 dated 26-Dec-2024 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981  and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981,  and Water
(Prevention & Control of Pollution) Act, 1974,  as mentioned above;

                                                                                    
				Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974,  and 31-A of Air (Prevention & Control of
Pollution) Act, 1981,  it is hereby ordered to close down the operation of the above said unit, M/s M/s
Association for Blindness and Leprosy Eradication  Delhi-Mathura Highway, Vill-Bahrola, Palwal by
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*** This is system generated certificate ***

Inspection no. :  87829481
HROCMMS ID :  18PAL185984

sealing its plant / machinery and DG sets(if any) alongwith disconnection of the electric supply and/or water
supply of the above said unit, with immediate effect.

                                                                                    
				In addition to above it is also intimated that non compliance to directions issued under section  31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
1974,  is an offence.

                                                                                    

                                                                                    
                                                                                    

                                                                                    
 A copy of the above is forwarded to the following for information and necessary action:-

                                                                                    
1. The Deputy Commissioner, PALWAL

                                                                                    
2. Executive Engineer, Executive Engineer, (OP), DHBVN  Operation Division, PALWAL. He is directed
to disconnect the electric supply of the above said project of the unit immediately and submit compliance
report within 03 days positively.

                                                                                    
3. The Regional Officer, Palwal. He is asked to ensure the compliance of closure order immediately and to
submit compliance report in this regard within 03 days positively. He will also initiate legal action against
the unit for filing prosecution case for the above said violations and will submit the proper and complete
case with reasoned recommendation for the same to Head Office immediately.

                                                                                    
4. M/s Association for Blindness and Leprosy Eradication  Delhi-Mathura Highway, Vill-Bahrola, Palwal

                                                                                    
5. Executive Engineer, (water supply division) Municipal Corporation  Division, PALWAL. He is directed
to disconnect the water supply of the above said project of the unit immediately and submit compliance
report within 03 days positively.

                                                                                    
                                                                                    
                                                                                    

Satinder Pal, Sr Environment Engineer
Branch Incharge (HQ)

For Chairman
                                                                                    
                                                                                    

Dated Panchkula, the
11-Feb-2025

Vineet Garg IAS
 Chairman

Endst. No.:HSPCB/PAL/2025/INS/87829481CONCO001-
005

Dated:19-Feb-2025

SATIND
ER PAL

Digitally signed 
by SATINDER 
PAL 
Date: 2025.02.19 
14:44:34 +05'30'
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Regional Office, Palwal Region  
Haryana State Pollution Control Board 

II - Floor , HSVP Office Complex,  
Near Gymkhana Club, Sector -12, Palwal 

Website – www.hspcb.gov.in  E-Mail - 
hspcbropal@gmail.com 

 

----------------------------------------------------------------------------------------------- 
No. HSPCB/PAL/2024/ 1284           Dated: 24/02/2025 
To, 

 
  The Executive Engineer 
  Operation Division  
  DHBVN 
   

Sub: Recommendation to issue direction for closure and disconnection of 
Electricity Supply of M/s Association for Blindness and Leprosy 
Eradication, Delhi – Mathura Highway, Village – Bahrola, District – 
Palwal. 

 
Ref:  Head Office File No. HSPCB/PAL/2025/INS/87829481CONCO001- 005, Dated 

19/02/2025. 
 

In this connection, it is intimated that your office was directed to disconnect the 

electric supply of the above said project of the unit immediately and submit 

compliance report within 03 days positively. . 

            This is for your information and necessary action please. 
DA/as above 
 

 
 
            Regional Officer 
            Palwal Region 
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Regional Office, Palwal Region  
Haryana State Pollution Control Board 

II - Floor , HSVP Office Complex,  
Near Gymkhana Club, Sector -12, Palwal 

Website – www.hspcb.gov.in  E-Mail - hspcbropal@gmail.com  
----------------------------------------------------------------------------------------------------------------------------------------
No. HSPCB/PAL/2024/1265             Dated: 24/02/2025 
 
To, 
  The Senior Environmental Engineer, (SWM), 

Haryana State Pollution Control Board, 
 Panchkula. 

 
Sub: Performa for recommendation for Environmental Compensation of 

M/s Association for Blindness and Leprosy Eradication, Delhi-
Mathura Highway, Vill-Bahrola, Palwal. 

Kindly refer to the Subject noted above, please find enclosed herewith 
Performa for recommendation for Environmental Compensation M/s Association for 
Blindness and Leprosy Eradication, Delhi-Mathura Highway, Vill-Bahrola, Palwal. 

In view of above, it is requested that Environmental Compensation may be 
examined & finalized by the committee of officers and orders for EC may be issued 
accordingly.  

Submitted for kind information and further necessary action please. 

 

 

 Regional Officer 
   Palwal Region 

 

 

 

 

 

 

 

 

 

AKANSHA 
TANWAR

Digitally signed by 
AKANSHA TANWAR 
Date: 2025.02.24 
15:26:39 +05'30'
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Page 1 of 4 
 

 
Duly filled Performa for recommendation for environmental compensation 
environmental pollutants in excess of the standards prescribed under EP Rules, 
1986 and as prescribed in the consent granted to such units under Water Act, 
1974/Air Act, 1981: 
 
1.  Name & address of the 

unit  
M/s Association for Blindness and Leprosy Eradication., Delhi-
Mathura Highway, Vill-Bahrola, Palwal. 

2.  Name and designation 
of the officer(s) 
inspected the unit 

1. Smt Jyoti kumari, SDM, Palwal 

2. Smt Akansha Tanwar, Regional Officer, 

Palwal 

3. Sh Narender Nain, DTP, Palwal 

3.  Product(s) and bio-
products  

25 Beded HCF 

4.  Manufacturing process Health Care Establishments 
5.  Status of CTE  As per record CTE Expansion obtained upto 25/05/2027 
6.  Status of CTO CTO Obtained upto 31/03/2023 
7.  Date of inspection of 

the unit 
28.10.2024 

8.  Date of commissioning 23/10/2018 
9.  Detail of violation 

observed during 
inspection: 

Unit was visited by the joint committee constituted by 
Hon’ble NGT vide order dated 23/08/2024 in OA No. 
806/2024 on 28/10/2024, during inspection it was found that 
your unit is a Bedded Health Care Facility and found 
operational after expiry of CTO and Bio Medical Waste 
Authorization from the board.  
Unit has CTO vide no. HSPCB/Consent/: 
329986522PALCTO21142409 Dated 31/03/2022 which was 
valid upto 31/03/2023 (Copy attached) & Bio Medical Waste 
Authorization NO. BMW21PAL17999500 Dated 18/12/2021 
which was valid upto 31/03/2024 (Copy attached).  
Unit has not provided change of land use Certificate issued 
by District Town & Country Planning Department for 
establishment of Bedded healthcare facility to the joint 
committee during inspection.  
ETP of the unit found non operational during joint committee 
visit and your unit was found bypassing the effluent.  
Whereas water samples was collected from ETP bypass going 
to two tanks and as per Analysis Report No. 1644 date 
05.11.2024 the water samples were found exceeding the 
permissible limits. 

10.  Category of the unit i. Orange 
ii. Small 

11. Complaint / Court case, 
if any. 

Yes, Original Application No. 806/2024 in NGT 
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12. Detail of sampling and 
analysis of effluent/air 
emission  exceeding the 
norms.  

Type of Sample  A/R No. & date 
ETP inlet and outlet 1644 & 05.11.2024 

 

13.  Reasons for not 
collection of samples, if 
not collected. 

NA 

14. Detail of Show Cause 
Notice for EC issued 
with date. 

SCN was issued vide letter No. HSPCB/ PAL/2024/650 dated 
11.11.2024 

15. Reply of Show Cause 
Notice, if any received. 

Unit has submitted reply (Copy attached) 
 

16. No. and date of closure 
order issued by the 
Board 

Closure order Head Office File No. 
HSPCB/PAL/2025/INS/87829481CONCO001- 005, Dated 
19/02/2025. 

17. Compliance of closure 
order if applicable. 

Closure was implemented on dated 24/02/2025 and 
sent to Head Office vide letter No. 
HSPCB/PAL/2024/1264, dated 24/02/2025. 

18. Present status of 
compliance made by 
the unit, if any after 
issue of show cause 
notice. 

No 

19. Cases for levying 
environmental 
compensation:- 
a) Units discharging 

the environmental 
pollutants in excess 
of the standards 
prescribed under EP 
Rules, 1986 and as 
prescribed in the 
consent granted to 
such units under 
Water Act, 1974/Air 
Act, 1981. 

b) Not complying with 
the directions 
issued, such as 
direction for closure 
due to non-
installation of 
OCEMS, non-
adherence to the 
action plans 
submitted etc. 

c) Intentional 

 
Unit was found operational after expiry of consent to 
operate, biomedical waste authorization  and exceeding 
the prescribed standards for treated trade effluent, 
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avoidance of data 
submission or data 
manipulation by 
tempering the 
Online Continuous 
Emission/ Effluent 
Monitoring system. 

d) Accidental 
discharges lasting 
for short durations 
resulting into 
damage to the 
environment. 

e) Intentional 
discharges to the 
environment 
including bypassing 
the pollution control 
devices -- land, 
water and air 
resulting into acute 
injury or damages to 
the environment. 

f) Injection of 
treated/partially 
treated/ untreated 
effluent to ground 
water. 

g) All violations of 
Graded Response 
Action Plan (GRAP) 
in Delhi NCR area. 

h) Failure of preventing 
the pollutants being 
discharged in water 
bodies and failure to 
implement Waste 
Management Rules. 

 
 
 

20. Date of last inspection 
and sampling i.e. prior 
present inspection 
(Water and/or Air 
and/or other pollution 

- 

21. Justification of imposing 
environmental 
compensation for last 
five year 

During visit, Unit was found operational after expiry of 
consent to operate, biomedical waste authorization and 
discharging the environmental pollutants in excess of the 
standards prescribed under EP Rules, 1986 and as prescribed 
in the consent granted to such units under Water Act, 
1974/Air Act, 1981.  
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EC may be imposed from 01.04.2023 to 24.02.2025 i.e. from 
the date of expiry of CTO to the date of sealing of HCF for 
695 days. 
 
 

22. Final recommendations 
if any 

In View of above, it is recommended that the Environmental 
Compensation of Rs. 43,43,750/-may be imposed against the 
unit M/s Association for Blindness and Leprosy Eradication.,  
Delhi-Mathura Highway, Vill-Bahrola, Palwal 

23. Final compensation or 
Interim 

Final 

Environment Compensation to be levied on Industrial Units 
PI - Pollution Index  
(Red :80, Orange : 50 
and Green : 30)  

PI = 50 

N - No of days of 
violation  

01/04/2023 to 24/02/2025 = 695 Days 

R  - Factor in Rupees R = Rs. 250/- 
S - Factor for scale of   
operation (0.5 for micro 
or small, 1.0 for medium 
and 1.5 for large unit)  

S = 0.5 

LF - Location Factor (as 
per census) 

LF = 1 

EC= PI x N x R x S x LF  EC = 50x695x250x0.5x1 
Total Amount calculated Rs. 43,43,750/- 

 
 
 
 
 
 
Signature of Field Officer                                              Signature of Regional Officer 
Dr Anju Rani (Scientist B)     Akansha Chaudhary (R.O) 
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